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.

An Act further to amend the Cltlzenshup Act, 1955

BE 1t enacted by Parhament m the Fxfty—snxth Year of the Repubhc of Ind1a as

follows — il
1 ( ) Thns Act may be called the Cltxzenslup (Amendment) Act 2005

" (2) It shall be. dcemed to. have come mto force on thc 28th day of June 2005

2. In section 2 of the Cltxzenshlp Act 1955 (hercmafter rcfem:d to as the pmzcxpal '

Act), in sub—uectxon )—
(1) for clause (ee) the followmg clause shall be substituted, namely e

'(ee) "overseas citizen of Indla, means a pctfson regxstered as an overseas
“citizen of India by the Central Government under section 7A;;

k (‘ii) clause (gg} shall E‘e omitted

- 3 In section 5 of the principal Act, in sub-sectton (1), in clause (g) for the words "two
years", the words one year"shal] be substxluted :

Por section 7A of the prmclpal Act the followmg sectxon shall be aubstntutcd
namely o~

"74. The Central Government may, subject to such condmom and restrictions

" as may be prescribed, on-an application made in this bebalf, register as an overseas

. citizen of Indxa—~
' (a) any person of full age and capacxt*y,m—,

(1) who is citizen of aﬁother country, butwasa citizen of Indla atthe
time of, or at any time after, the commencemem of the leshmnon, or

(u) who is citizen of amt}mr country, but was eligible to become a
citizen of_ India at the time of the commencement of the Constitution; or

(i) who is citizen of k aﬁo:tlmr country, but belonged to a territory
that hecame part of India after the 15th day of August, 1947; or

' f(if\'-i}\i.'ho is a childor a grand»childnf such a citizen; or
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(&) a pesson, who is'a minor child of a person mentioned in clause (a):

- Provided that ne persor, who is or had been a citizen of Pakisian,
Bangladesh or such other country as the Central Government may, by notification

in the Official Gazette, specify, shalt be eligible for régistration as an overseas

.citizen of India.".

5. The Fourth Schedule to the principal Act shall be omitted.

Ord.20f 6. () The Citizenship (Amendment) Ordinance, 2005 is hereby repealed.
| 2005. ‘

)y wa'tbssmamg such repeal, anything done or any ac uon taken under the principal
Act, as amended by the sgid Ordinance, shali be deemed to havebeen done or taken uader
the principal Act, as amende,d by this Act
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